IV OTHE CENTRAL ADMINISTRATIVE TRIZUNAL

PRINCIEAL BENCH NEW DELHI, .
: /
OuRe Noa1773/90

New Delhi,dated the 24th August, 1994

Egﬂﬂ"c ¢ ,

Hon'ble Shri 5.R, Adigs, Member (A)
Hon'ble Snt.lakehnd Swamdmathan, Member(3)

Shri Suraj Bhan Singh

t/o 631/5, Krishna Cali Nowi3,
Eest Meujpur, Delhi-53

‘aee Rpplicaht

{8y Advccate Shri A.5. Grewal 3

Vs

. , ey ~ o - _1 .
4% Commissioner of Pollce; 9§~h%
Belhi Police Headquarter, MS0 Bldg,
I;P.Es@ate, New Dplihi

2. Addi.Bonmissioner of Police{NR},
Deihi Police Headpuarters, MSO building,
I.P. Eatate, New Delhi

3¢ Deputy Commissicner of Palicg
Eest District, Shelimer Park, Bishuas Nagar,
Ds‘lhig ,

g

. vv'e Respondents

(8y Advocate fire Avnish ﬂhlawaF )

- JUDGMENT (eALy

{(Hon'ble Shri 5,R. Adige, Member §:})

In this epplication, Shri Suraj Bhan Singh, #5I,Delnd

Police hes impugned the arder dated 288,89 impoéing - minor

penalty of censurs for having f4iled to hand cver the files properly
tpon hie being trensferred from Welfare of fige of ines Uplt,
The said impugred order, has baen bpheld in a appeal vide order

: g A ’
dated 29411.99 {Ann',E) end %% rsvision vide order dated 7 ¢330
{tnniG).

2, We have heard Shri 4,3, Crewalgcounsel for the appld cont apd
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A8 Avnish Ahlswat,counsel for the respondents .
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3% Tie main ground allaged by Shrd Grewal during the course of

hearing, was that detalls of the files which the applicant is a;lBged

not to hawe handsd over at the time he was trahsferred, rasulting

'in the penalty were not communicated to him which prejudiced him in

4

his defsnecs,

4, We note from the reply to the new show cause notice filed
_by the applicent, thet hs took no such plsa before the Dist:tplina:y
authority, and meraly assarted that he had handad over charge of all
filas at the time hﬂ!uas transferrsd and, he waes therofare, bléxnalass.;

If the epplicent infaot, sought deteils of the Filss, which Lt is

~ alleged he did not hand over at the time, he was transferred, le
] ? &

should have takes this plea at the initial‘staga itself. Primg=racia

| tr\erefq;-e, this plea appears to ba an afterthought end is not

tengble at this stage),

5".‘ ‘ e have carm'qlly perusad the Disciplinary euthority's
order as well as the order passded in appeal and revision. The
Commissioner of Police in his ravision order dated 73490( Ann oG)

has observad that the applicant should have handed aver all the
files in his cﬁstody relating to the Welfare Office and should alsg

ave put .up the,Pils to the ACP(Welfare) which wers required
to bs discuesad with higher authoritiesy Ws mee mo reason to disagres

with him;

s¢ In the rasult the iapumad order werrents no interfsrence, This

‘ applicati.on 13, therefars, dismissad. No costa.

A/F‘Q)Muz,—. ’ : - o
(Lakshmi Suamingthan)— (s.a. gs/?
Member(Judicisl) Member (Administration)
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